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~~Hen'ble Dr. R.K. Saxena, JM ‘;
Hen'ble Mr, D,S, Baysia, AM
CCA Ne. 105/95 and O.A. Ne, 1762/94 vLaich
arz pending fer final hearing teday have besen taken
up togethe., Sh, V,K. Barman esunsel fer the applicant
in CCA as well as in U.A.{;;d Sh. G.Pe. Agarual caunssl
for the eppes:te party 1n the CCA and respendents in the

0.A. are pressnte

Misc, applicatien Ne, 201/96 has been
meved in the CCA Na, 105/95 with the prayer that the
senierity list yhich is attashed therewith may be taken

en record, Alloued,

We have heard the learned ceunsel for the
parties in beth the matters. It has been centended that
the peint in dispute has bDeen seitled by their lerdship
of s.prlma Court by twe judgements in R.K. Saberwal
and Vesrpal Singh Chaukan cases, They essk that the
O.A. Ne, 17.2/94 be decrded accerdingly. The argumsnts

about the sentempt petitien also heard, Judgement

blomg G,

resarved,



